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EXTRAORDINARY 

PUBLISHED BY AUTHORITY 

  No.  1632,   CUTTACK,   THURSDAY,   MAY 5,   2022/ BAISAKHA   15,  1944 

LAW DEPARTMENT 

NOTIFICATION 

The 5th May, 2022 

      No.5158I-Legis-02/2022/L.─ The following Act of the Odisha Legislative Assembly 

having been assented to by the Governor on the 30th April, 2022 is hereby published for 

general information. 

ODISHA ACT 04 OF 2022 

THE ODISHA MUNICIPAL CORPORATION (AMENDMENT) ACT, 2022 

AN 

ACT 

FURTHER TO AMEND THE ODISHA MUNICIPAL CORPORATION ACT, 2003. 

BE it enacted by the Legislature of the State of Odisha in the Seventy-third        

year of the Republic of India, as follows : — 

     1. (1) This Act may be called the Odisha Municipal Corporation (Amendment)

Act, 2022.

 (2) It shall be deemed to have come into force on the 6th January, 2022. 

2. In the Odisha Municipal Corporation Act, 2003 (hereinafter referred to

as the principal Act), in Chapter XXI,— 

(a) for the heading “PROPERTY RIGHT TO SLUM DWELLERS”, the 

heading “PROPERTY RIGHT AND LAND RIGHT TO SLUM 

DWELLERS” shall be substituted;  

Short  title and 
commencement. 

Odisha Act 

11 of 2003. 
Amendment of 

Section 482. 
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(b) in Section 482,— 

(i) for clause (b), the following clause shall be substituted, 

namely: — 

“(b)“Authorised officer” means the head of the Slum 

Development and Rehabilitation Committee or any officer 

authorised by the Government, to exercise such powers, 

as may be specified, by notification” ; 

(ii) in clause (d), for the word “Redevelopment”, the word 

“Development” shall be substituted; 

(iii) in clause (f), for the words “as provided in the Scheme”, the 

words and, “as notified by the Government from time to 

time” shall be substituted; 

(iv) in clause (k), for the words “property rights”, the words 

“property right or land right, as the case may be” shall be 

substituted;  

(v) after clause (k), the following clause shall be inserted, 

namely:— 

“(k-1) “Land right” means right to land assigned to slum 

dwellers, under section 483”; 

(vi) clause (p) shall be omitted; 

(vii) in clause (q), the words “a scheme for” shall be omitted; 

(viii)   clause (r) shall be omitted; and 

(ix) after clause(u), the following clause shall be inserted, 

namely :— 

      “(v) “in-situ development” means the process of 

development of existing slum areas by providing basic 

civic and infrastructural services to the slum dwellers, 

on the land on which the slum is based.”. 

Amendment of 

Section 483. 

3. In Section 483 of the principal Act.,—

(a) for the marginal heading, the following marginal heading shall 

be substituted, namely:— 

    “Land Right or Property Right to slum dweller”; 

(b) for sub-section (1) including the proviso thereto, the following 
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sub-sections shall be substituted, namely: — 

  “(1) Notwithstanding anything contained in this Act, or 

in any other State law for the time being in force, and subject to 

provisions of sub-sections(1A) and (1B) and also technical and 

operational feasibility, every landless person in occupation of 

land in a slum in any Corporation area, by such date as may be 

notified by the Government, shall be entitled for settlement of 

land or to allotment of a dwelling space, as the case may be, in 

such manner and on such terms and conditions as notified by 

the Government, from time to time. 

      (1A) The land if settled in favour of a slum dweller, shall be 

to the extent specified hereinafter, namely:—  

(a) A slum dweller shall be entitled to a land, as nearly as 

may be, not exceeding forty-five square meter: 

Provided that where a slum dweller is not getting 

in-situ settlement, in such event, land in a relocation site 

shall be settled to the extent of thirty square meters: 

Provided further that where the slum dweller is in 

occupation of land less than the area mentioned in clause (a), the 

land in actual occupation of such slum dweller or to the extent of 

thirty square meter, whichever is higher, shall be settled, subject 

to availability of land adjacent to the dwelling unit of such slum 

dweller. 

(b) Where the slum dweller belongs to EWS category,— 

(i)  the land if settled, shall be settled at free of cost; and 

(ii) where settlement of land is made in excess of thirty 

square meter subject to maximum limit fixed in clause 

(a), the cost of such excess land shall be calculated at 

such percentum of the benchmark value of land as 

may be determined by the Government, from time to 

time;  

(c) Where the slum dweller belongs to any category other 

than EWS category, but eligible otherwise, the land if 

settled, shall be settled at such cost which shall be 



4 

calculated at such percentum of the benchmark value of 

the land, as may be determined by the Government, from 

time to time;  

(d) Where a slum dweller occupies land beyond the 

maximum permissible limit provided under clause (a), he 

shall voluntarily vacate such excess land and the 

Authorised Officer shall take over the possession of such 

excess land before the issue of the certificate of land right. 

      (1B) The dwelling space, if allotted to a slum dweller belonging 

to EWS category shall be of such size, at such affordable 

cost, in such manner and on such terms and conditions as 

notified by the Government, from time to time.”; 

(c) in sub-section (2), after the words “certificate of property right”, 

and before the words “by the Authorised officer”, the words and, 

“or a certificate of land right, as the case may be” shall be 

inserted; 

(d) for sub-section (3) including the provisos thereto, the following 

sub-section shall be substituted, namely: — 

      “(3) The land so settled or the dwelling space, so allotted,  

as the case may be,  under sub-section (1), shall be 

heritable but not transferable by sub-lease, sale, gift or any 

other manner whatsoever:  

Provided that if the dwelling space so allotted is a 

dwelling unit then the same may be transferred to another 

eligible beneficiary after ten years from the date of its 

handover on such terms and conditions as notified by the 

Government, from time to time.”; 

(e) in sub-section (4), after the words “certificate of property right” and 

before the words “shall be issued”, the words and comma “or the 

certificate of land right, as the case may be” shall be inserted;     

(f) for sub-section (5), the following sub-section shall be substituted, 

namely: — 

      “(5) If the slum dweller, with whom the land has been 

settled or right has been accrued for allotment of any land 
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under this Act. or to whom the dwelling space has been 

allotted, as the case may be, transfers such land or dwelling 

space except by way of mortgage in contravention of sub-

section (3) or uses the said land or dwelling space for any 

purpose other than residential purpose, the following 

consequences shall follow, namely: — 

(a) the certificate of land right or the certificate of 

property right, as the case may be, issued under 

sub-section (2) shall stand automatically cancelled; 

(b)  such transfer shall be null and void; 

(c) no rights shall accrue to the transferee in respect of 

such land or dwelling space, as the case may be; 

(d) the Authorised Officer shall dispossess the person 

who is in actual possession of such land or dwelling 

space, as the case may be; 

(e) such slum dweller shall be debarred from getting any 

land or dwelling space under this Act; and 

(f) such slum dweller shall be guilty of an offence under 

this Chapter.” ; 

(g) for sub-section (6), the following sub-section shall be substituted, 

namely: — 

      “(6) The slum dweller with whom the land has been 

settled, or to whom the dwelling space has been allotted, as 

the case may be, under this Chapter, shall not hold any 

certificate of land right or certificate of property right in any 

other urban area of the State and if he holds any such 

certificate, he shall surrender all such certificates to the 

Authorised Officer in such manner as may be notified by the 

Government, from time to time. 

Explanation.— For the purposes of this section, the 

expression “urban area” includes the area comprised within 

the limits of municipal council and notified area council 

constituted under the Odisha Municipal Act.,1950.”; 

(h) for sub-section (7), the following sub-section shall be substituted, 

Odisha Act. 

23 of 1950. 
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namely: — 

 “(7) If any slum dweller is found to have obtained more 

than one certificate of property rights or land rights, by way 

of misrepresentation of facts, the Authorised Officer shall, 

after giving reasonable opportunity of being heard to the 

slum dweller, cancel all the certificate of the property right or 

land right and without prejudice to the penalty that may be 

imposed under this Chapter, dispossess the person from 

such dwelling space or land, as the case may be.”; 

(i)  in sub-section (8), in the opening line, after the words “certificate of 

property right” and before the words, figure and bracket “under sub-

section (2)”, the words “or certificate of land right” shall be inserted; 

and 

(j) in sub-section (9), after the words “certificate of property right” and 

before the word “granted”, the words “or the certificate of land right” 

shall be inserted. 

Amendment of 

Section 484. 

4. In Section 484 of the principal Act,—

(a) for the marginal heading, the following marginal heading shall 

be substituted, namely:— 

      “Development and Rehabilitation of slums.”; 

(b) for sub-section (1) including the provisos thereto, the following 

sub-section shall be substituted, namely: — 

     “(1) Subject to the provisions of this Chapter, the land right 

or the property right, as the case may be, conferred under sub-

section (2) of Section 483 shall, as far as practicable, be provided 

in-situ and on as-is where-is basis in accordance with the 

provisions of this Chapter:  

Provided that where the Government decides that the site 

has untenable settlements or a separate layout has been 

identified or developed, as the case may be, then in such 

circumstances, the slum dwellers shall be rehabilitated elsewhere 

in accordance with the provisions of this Chapter:  
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      Provided further that, −  

(i) where, it is decided that the slum dweller shall be 

rehabilitated elsewhere, the said site shall be utilized for 

any other purpose as the Government may decide;  

(ii) where, after providing land or the dwelling space, as the 

case may be, in the existing slum to a slum dweller, any 

land remains surplus, the Government may utilize such 

land for any purpose as it may decide.” ; 

(c) for sub-section (2), the following sub-section shall be substituted, 

namely: — 

     “(2) In the event of in-situ development or rehabilitation, as 

the case may be, the applicable planning and building 

regulations shall be applied, and wherever any relaxation in 

planning norms are required, the same may be deemed to 

have been granted under permissible deviation under the said 

regulations.” ; 

(d) for sub-section (3), the following sub-section shall be substituted, 

namely: — 

      “(3) During in-situ development of slum area, adequate 

transit arrangements shall be made for the slum dwellers as 

notified by the Government, from time to time.”. 

Amendment of 

Section 485. 

5. For Section 485 of the principal Act, the following section shall be

substituted, namely:- 

      “485. All proceedings relating to eviction of slum dwellers 

pending on the ground of unauthorised occupation before any authority 

or Court under any State law shall abate on issue of certificate of land 

right or certificate of property right, as the case may be, under this Act.” 

Amendment of 

Section 486. 

6. In Section 486 of the principal Act,—

(a) for the marginal heading, the following marginal heading shall 

be substituted, namely:— 

      “Slum Development and Rehabilitation Committee”; 

(b) for sub-section (1), the following sub-section shall be 



 8

substituted, namely: — 

 “(1) For the purpose of this Chapter, the Government 

shall, by notification, constitute a Committee called “Slum 

Development and Rehabilitation Committee” for each 

Corporation area with the name of such Corporation area, as 

it deems necessary and such Committee shall have the 

authority to approve the list of persons to whom the land shall 

be settled or the dwelling space shall be allotted, as the case 

may be, under this Chapter and shall exercise jurisdiction over 

the areas and exercise such powers and functions as may be 

notified by the Government, from time to time.” ; and 

(c) in sub-section (3), for clause (a), the following clause shall be 

substituted, namely: — 

      “(a) undertake necessary surveys, undertake spatial 

mapping, fix the physical boundary of the slums, identify 

eligible slum dwellers with community participation, 

prepare and publish the list of slum dwellers to whom 

certificate of land right or certificate of property right, as 

the case may be, shall be issued, in such manner as 

may be notified by the Government, from time to time.”. 

7. (1) The Odisha Municipal Corporation (Amendment) Ordinance,

2022 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken 

under the principal Act, as amended by the said Ordinance, shall be 

deemed to have been done or taken under the principal Act as amended 

by this Act. 

  By Order of the Governor 

  PRATAP KUMAR PATRA 

  Principal Secretary to Government (I/C) 

Printed and Published by the Director, Printing, Stationery and Publication, Odisha, Cuttack-10 
OGP/SBP Ex.Gaz. 1002-183+280 

Repeal 

and 

saving. 

Odisha 

Ordinance 

No. 1 of 

2022. 
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No. 2465,   CUTTACK,   FRIDAY,   OCTOBER   27,  2023/KARTIKA  5,  1945 

LAW DEPARTMENT 

NOTIFICATION 

The 27th October, 2023 

No.17568―I-Legis-37/2022/L.―The following Act of the Odisha 

Legislative Assembly having been assented to by the Governor on the 

27th October, 2023 is hereby published for general information. 

ODISHA ACT 7 OF 2023 

ODISHA MUNICIPAL LAWS (AMENDMENT) ACT, 2023 

AN 

ACT 

FURTHER TO AMEND THE ODISHA MUNCIPAL CORPORATION ACT, 2003 

AND THE ODISHA MUNICIPAL ACT, 1950. 

BE it enacted by the Legislature of the State of Odisha in the

Seventy-Fourth Year of Republic of India as follows: ─ 

CHAPTER – I 

Preliminary 

1 1. (1) This Act may be called the Odisha Municipal Laws

 (Amendment) Act, 2023. 

(2) It shall come into force on such date as the State Government 

may, be notification, appoint. 

 Short title and 

commencement. 



3 

CHAPTER – II 

Amendment to the Odisha Municipal Corporation Act, 2003. 

2. In the Odisha Municipal Corporation Act, 2003 (hereinafter referred to

as the Corporation Act), in Section 21, in sub- section (2),─ 

(a) for clauses (b), (c) and (d), excluding the second provisio thereto, 

the following clauses shall be substituted, namely : ─ 

“(b) a  Ward  Officer  to  be  nominated  by  the 

Commissioner of the concerned Corporation ;  

(c) two persons holding the office of President or 

secretary of Mission Shakti group, or their 

Federation, to be nominated by the Commissioner in 

the manner as may be notified :  

   Provided that where only one Mission Shakti 

Group exist, the President or Secretary of such 

Mission Shakti Group shall be nominated by the 

Commissioner; 

(d) where only one Slum dweller Association exists in the 

ward, either its President or Secretary, but where more 

than one Slum dweller Associations exist in the 

concerned ward, two representatives, being the 

President or Secretary of two different Associations to 

be nominated by the Commissioner in the manner as 

may be notified; 

(e) one official of the Corporation other than the ward 

officer, responsible for delivery of urban services to be 

nominated by the Commissioner;  

 (f) one representative of community based organisations 

Amendment of 

Section 21. 

Odisha Act 

11 of  2003. 
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engaged in the delivery of urban services to be 

nominated by the Commissioner in the manner as may 

be notified; and 

(g) not more than ten persons from the ward, to be 

nominated by the Corporation, in such manner as may 

be notified: 

    Provided that if the population of the ward is up 

to ten thousand, the total number of nominated 

persons shall be four, and thereafter, there shall be 

one additional member for every four thousand 

population, or part  thereof”;   

(b)  for the existing Explanation, the following Explanations shall be 

substituted, namely : ─ 

       Explanations. ─ For the purpose of this section, the 

expressions, ─ 

(a) ‘Mission Shakti Group’ means women Self Help Groups 

(SHGs) overseen by the Mission Shakti Department, 

whether registered or not, which is a homogenous group 

comprising of women members between the ages of 18 

and 65 living in the same area, working towards the 

common cause of improving the group’s socio-economic 

condition operating on the principles of self-help, mutual 

trust and co-operation; 

(b) ‘Slum dweller Association’ means an Association whether 

registered or not formed by the slum dwellers of the slums 

duly recognized by the Corporation in such manner and in 

such form as may be notified by the State Government, 
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from time to time, which is working for the upliftment and 

welfare of the slum dwellers and the expression ‘slum 

dweller’ shall have the same meaning as defined in clause 

(s) of Section 482; 

(c) ‘Ward Officer’ means an officer or employee of the 

Municipal Service constituted under the Odisha Municipal 

Services Act, 2015 as notified by the concerned 

Corporation ;and 

(d) ‘Community based organisation’ means a self-governed, 

non-profit organisation operating in the city or ward or in 

any area or slum of the city, for improvement of the 

community, which includes Women Self Help Groups 

(WSHG) under Mission Shakti Department and their Area 

level and city level federations, Slum dweller Associations, 

members and groups of the transgender community and 

Waste-Pickers.” 

3. In the Corporation Act, in Section 21-B, in sub-section (1), in clause

(b), the following proviso shall be inserted, namely: ─ 

       “Provided that the Ward Committee while preparing 

the annual budget and the annual Action Plan, it shall consider 

the recommendation of the Slum Dweller Association relating 

to requirement of funds for slum areas or upgraded slum 

areas, to be made out of amount allotted for the purpose of 

providing basic services and infrastructure to Slum under 

clause (d) of sub-section (2) of Section 137;”. 

4. In the Corporation Act, Chapter III-A shall be omitted.

Odisha Act 7 

of  2016. 

Amendment 

of Section 

21B. 

Amendment of 

Chapter III-A. 
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5. In the Corporation Act, in Section 24, after clause (xviii), the following

clause shall be inserted, namely: ─ 

“(xviii-a) subject to the provisions of the Disaster Management Act, 

2005, preparation of Disaster Management Plan at Municipal 

Corporation level, integration with development plan, capacity 

building of stakeholders, carrying out and facilitation of relief, 

rehabilitation and reconstruction activities in disaster affected areas 

in accordance with State Plan and District Plan, and to undertake 

other measures as may be necessary for disaster management;  

Explanation. - For the purpose of this clause, the expression

'disaster management' shall have the same meaning as assigned to it 

under clause (e) of Section 2 of the Disaster Management Act, 

2005;". 

6. In the Corporation Act, Section 276 shall be renumbered as sub-section

(1) thereof and after sub-section (1) as so renumbered, the following sub-

sections shall be inserted, namely :─ 

“(2) Subject to the provisions in sub-section (1) of the Section 279, 

it shall be lawful on the part of the State Government to notify 

such class of work which may be executed by the ‘community-

based organisations’, directly or in partnership with the 

Corporation, for which no open tender shall be required, and 

such notification of the State Government shall be binding on the 

Corporation. 

(3) No cancellation of such work shall be done without prior 

approval of the State Government or any officer authorized by 

the State Government. 

Amendment 

of Section 24. 

Act  53 of 

2005. 

Amendment of 

Section 276. 

Act  53 of 

2005. 
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       Explanations.─ the expression “community-based 

organisations” shall have the same meaning as defined in 

Explanation (d) of sub-section (2) of Section 21.” 

CHAPTER – III 

Amendment to the Odisha Municipal Act, 1950 

7. In the Odisha Municipal Act, 1950 (hereinafter referred to as the

Municipal Act), in Section 57A, in sub-section (2),─ 

(a) for clauses (b), (c) and (d), excluding the second provisio, the 

following clauses shall be substituted, namely :─ 

“(b) a Ward Officer to be nominated by the Executive Officer of 

the concerned Municipality ; 

(c) Two persons holding the office of President or Secretary of 

Mission Shakti Groups or their Federation to be nominated 

by the Executive Officer in the manner as may be notified : 

Provided that where only one Mission Shakti Group 

exist, the President or Secretary of such Mission Shakti 

Group shall be nominated by the Executive Officers. 

(d) where only one Slum dweller Association exists in the 

ward, either its President or Secretary, but where more 

than one Slum dweller Associations exist in the concerned 

ward, upto two representatives, being either the President 

or Secretary of such different Associations to be 

nominated by the Executive Officer in the manner as may 

be notified; 

(e) One official of the Municipality other than the Ward 

Officer, responsible for delivery of urban services to be 

Amendment 

of Section 

57-A. 

Odisha Act 

23 of 1950. 
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nominated by the Executive Officer ; 

(f) one representative of community based organisations 

engaged in the delivery of urban services, to be nominated 

by the Executive Officer in the manner as may be notified; 

(g) not more than ten persons from the ward, to be nominated 

by the Municipality in such manner as may be notified; 

   Provided that if the population of the ward is up to ten 

thousand, the total number of nominated persons shall be 

four, and thereafter, there shall be one additional member 

for every four thousand population, or part thereof”: 

(b) for the existing Explanation, the following Explanations shall be 

substituted, namely :─ 

      “Explanations:─For the purpose of this section the 

expressions.─ 

(a) ‘Mission Shakti Group’ means women Self Help Groups 

(SHGs) overseen by the Mission Shakti Department, 

whether registered or not, which is a homogenous group 

comprising of women members between the ages of 18 

and 65 living in the same area, working towards the 

common cause of improving the group’s socio-economic 

condition operating on the principles of self-help, mutual 

trust and cooperation; 

(b)  ‘Slum dweller Association’ means an Association whether 

registered or not formed by the slum dwellers of the slums 

duly recognized by the Municipality in such manner and in 

such form as may be notified by the State Government, 

from time to time, which is working for the upliftment and 
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welfare of the slum dwellers and the expression ‘slum 

dweller’ shall have the same meaning as defined in 

clause(s) of Section 2 of the Odisha Land Rights to Slum 

Dwellers Act, 2017; 
 

(c) ‘Ward Officer’ means an officer or employee of the 

Municipal Service constituted under the Odisha Municipal 

Services Act, 2015 as notified by the concerned 

Municipality; 
 

(d)  ‘Community based organisation’ means a self-governed, 

non-profit organisation operating in the municipal area or 

ward or in any area or slum of the municipalities for 

improvement of the community which includes Women 

Self Help Groups (WSHGs) under Mission Shakti 

Department and their area level and city level federation, 

slum dwellers Association, member and groups of the 

transgender community and waste-pickers.” 

 

8. In the Municipal Act, in Section 57-C, in sub-section (1), in clause (b), the 

following proviso shall be inserted, namely:─ 

“Provided that the Ward Committee while preparing the 

annual budget and the annual Action Plan, it shall consider the 

recommendation of the Slum Dweller Association relating to 

requirement of funds for slum areas or upgraded slum areas, 

to be made out of amount allotted for the purpose of 

providing basic services and infrastructure to Slum under 

clause (d) of sub-section (2) of Section 105;”. 

 

9. In the Municipal Act, Chapter V-B shall be omitted. 

Odisha 

 Act 10   of 

2017. 

Odisha Act 7 

of 2016. 

Amendment of 

Section 57-C. 

Amendment of 

Chapter V-B. 
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10. In the Municipal Act, in Section 130, for sub-section (4), the following 

sub-sections shall be substituted, namely:─ 

 

“(4) The State Government shall have power to make rules as 

to the manner or submission and opening of tenders and their 

acceptance, and exemptions from tendering, if any, and such 

rules shall be binding on the municipality.  
 
 

(5) The State Government shall have power to notify such class 

of work and up to such financial limits which may be executed 

by the community-based organisations, directly or in 

partnership with the Municipality, for which no open tender 

may be required, and such notification of the State 

Government shall be binding on the Municipality. 

 

(6) No cancellation of such work shall be made without prior 

approval of the District Collector. 

  Explanations.─ the expression “community based 

Organisation” shall have the same meaning as defined in 

Explanation (d) of sub-section (2) of Section 57-A.” 

 

11. In the Municipal Act, in Section 412, after clause (3) the following 

clause shall be inserted, namely: - 

“(3-a) subject to the provisions of the Disaster Management 

Act, 2005, preparation of Disaster Management Plan at Municipality 

level, integration with development plan, capacity building of 

stakeholders, carrying out and facilitation of relief, rehabilitation and 

reconstruction activities in disaster affected areas in accordance with 

State Plan and District Plan, and to undertake other measures as may 

 

Amendment 

of Section 130. 

Amendment 

of Section 412. 

Act 53 of 

2005 
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be necessary for disaster management;  

Explanation.- For the purpose of this clause, the expression 

'disaster management' shall have the same meaning as assigned to it 

under clause (e) of Section 2 of the Disaster Management Act, 2005;". 

 

By Order of the Governor 

MANAS RANJAN BARIK 

Principal Secretary to Government 
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